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IN THE CENTRAL ADMINISTRATIUE TRIBUNAL 	HYDERA9AD BENCH 

AT HYDERAE3AD 

O.A. 646J4. 	 at. of Deci4on 	210.7.94. 

Mr. G. Nysaiah 	 .. Applicant. 

Va 

1. The Chief Personnel 0P?icer, 
5C Rly, Rail Nil warn, 
Sectunderabad, h.P., 

2.. Jb_District Col,ectg,. 

3. ihe Director of School Eddcation, 
4. 	h 0 	P,r4nrohad 	 - RnnnndnfltS 

Counsel for the Applicant : Mr. P. Venkategtjau1u 
Counsel for the Respondents: Mr. 0. GOPaIjRao, c ror nsys. 

Jfl cdurrsnr8T.------------------ 

rMRAM: 

THE HON'BLE SHRI JuSTICE V. NEELPDRI RAD : VICE CHAIRMAN 

. . '- 



CA 646/94 

(as per Hon'ble Sri Justice V.Neeladri Rae, Vice-Chairman) 

Heard Sri P.Venlcateswarulu, learned counsel for 

the applicant and Sri ID.Gopal Rao, learned counsel for the 

respoddents. 

This O.A. was filed praying for a direction to the 

respondents to correct thedate of birth of the applicant 

as 1-1-1939 instead of 23-6-1936 which was already recorded 

in the Service Register. 

The applicant was working as Chief Inspector by 

2-6-94 the date on which this O.A. was filed. 	It is 

contended for the respondents that this O.A. was f±±s& 

is not maintainable as the representation for correction of 

date of birth was made long after 1975 (the d Railway 

Board's order of 4-8-2 in regard to Rule 157 of the Railway 

Estt. Code states that all requests for correction of 

date of birth had to be filed within three years from 

that date or from the date of joining whichever is later). 

We held in O.A. 783/93 by order dated 26-7-93 that the 
sam executive cruet aateu '*O-fL ui cue nasiway -UdLU 

isjually applicable for those who 8njn service by 

that date by observing that the Pull Bench judgment 

dated 17-8-89 in T.A.No.1104/86 of CAT, Hyderabad 

(Mallela Sreerama Murthy & anr. Vs. UOi & ors.) vide 

1990 Ti) 511R 264 (CAT) is per incurium in the light of 

the Supreme Court judgment in 1993 SC(L&S) 375 (UO1 Vs. 

Harnarn Singh) 'As the applicant had come up with reprê-

sentation dated 29-4-93 praying for correction of 

date of birth and as such long after 1975 this C.A. 

is liable to be dismissed on beino barred by limitation. 

contci...3. 



Even though a direction was given by the Collector 

of Medak on 26-8-94 to the Director of School Education, 

A.P., Hyderahad for correction of date of birth! as 1-1-39, 

the applicant cannot claim on thatbasis that his date of 

birth has to be corrected for determininc' the age of 

superannuation as it has to be stated in view of the 

judgment of the Supreme Curt that such representationhor 

requests for correction of date of birth have to be made 
IC •3-..c-L 	-&c r-&. 

within €i-veyears-f*em-the-dete-of---enty-4n-te-t-he--sefv±ce 

fr those who join subsecjuenrth i97tand-beforo lfl9-. 

As the O.A. is liable to be dismissed on the ground of 

limitation, the question of consideration in regard to 

merits does not arise. 

admission stage. No costs.\ 

Memher(Admn) 	 Vice-Chairman 

01Otateu2h 2.24 
puty fgistrar(J)CC 

sk/rnhb 
To I • 'Erie Li1]X 	CCLOCJflta..a---------!. -- - 	 - - 	 - 

Railnilayam, Secunderabad. A.P. 

The District Collector, Medak 01st., Sangareddy, A.P. 

The Director of School Education, Govt.of A.P.FlyderabacI. 

Advocate, 4-7-220 

One copy to Mr.D.Gopal Rao, SC for Plys, CAT.Hyd. 

6- One copy to Mr.Djanduranga Paddy, Spl.Counsel for A.P.Govt.CAT. 
Hyd. 
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8. One spare copy. 
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c&ELJUDGMENT 

M.A.No ./R.A/C..A.No. 

(r.. LWo . 	 (w.P.No 

Adi4itted and Interim directions 
IsMQed. 

A11Q ed. 

DiLsp4ed of with directions. 

DJsrnisse 

Dasmieseas withdrawn 

C)rdrd/Rejected 

iNo rder as to costs. A 
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